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Preamble

Short title,
extenl and
comlneocement

Rcpeal and
savings

AN
ACT

to repeal the Assam Classical Institutions (Sanshit and Pali-
Prakrit) (Provincialisation) Act, I 996.

Whereas it is expedient to repeal the Assam Classical

Institutions (Sanskrit and Pali-Prakrit) (Provincialisation) Act
1996.

It is hereby eaacted in the Swenty-third Year of the Rcpublic

of Indi4 as follows i

(l) This Act may be called the Assam Classical
Institutions (Sanslcit and Pali-Prakrit)
(Provincialisation) (Repealing) Ac! 2022.

(2) It extends to the whole of Assam.

(3) It shall come into force at once.

(l) The Acsam Classical Institutions (Sanskrit and Pali-
Prakrit) (Provincialisation) Act 1996 is hereby

repealed.

(2) Notwithstmding such rcpeal of the Act as mentioned

in sub-section (l) above, anything done or action
taken or atry riChL title, obligation or liability akeady
acquire4 accrued or incurred or any rernedy or
pmceeding in respet of any such right, title'
obligation or liability or penalty, claim or demand

erc. aheady enforced under the Act so rcpealed'

beforc the date of commencement of this repealing
Act, shall be decmed to have been validly done or
taken undet the rep€ald Act.
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